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Registration(0.A.) No.192 of 1988(L)

B. S. Chopra &others ceoe Applicants.
Versus

Sri S.M.Vaish & others cene Respondents.

Hon'ble Mr. P.Srinivasan, A M.

Hon'ble Mr. JPP. Sharma, J.M,

(Delivered by Hon.P.Srinivasan,A.M.)

}\ In this petition, the petitioner,
complainfis that the respondents in 0.A.No0.192/88(L)
have willfully disobeyed the judgement of this
Tribunal dated2/§/90 disposing of the said 0.A.
by not implementaed it within the time limit
prescribed therein. The applicant has further
prayed that the officials named in the petition
beFunished for contempt of this Tribunal. Wehave
in a separate order of today disposing of NP.No.
474/90(L) filed by the respondents in O.A, No.192/88(L)
allowed the said respondants one month time to implement
the aforesaid,judgement of this Tribunal. 3Shri A.
Srivastava, submits that in view of this, the officials
named in the petition may not be proczeded, against,

in contempt.

Shri Shukla, on the other hand submits
that this petition may be kept pending till the expiry
N &
of the time granted by us amdt the respondents in M.P.

v «
No.474 of 1390 L_implementing the judcement &f this

Tribunal. p 4;—’—01*“'
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We aﬁf xka of the view that, since we have
v
granted extengion of tim2 to the respondents to implement

the judgeirentof this Tribunal no cage f=zroontempt lies

at pr2sent gu againgt the officials nam&d in the petition.
We see no pofint in keaping this petition pendihg. If the
respondents ¢do not implement the judgementwithin the

period limited by us in our separate orderof today in M.P.

474/90,the applicant @ can agitate the matter again.

In view of the aoove, the centempt of the

aNne_
court proceedingséae droppad at this stage itself

without issu@%the-notice to the alleged contemnors.
The contempt of court the petition is accordingly

rejected at b this scage.

Dated: August 15,1390,



